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ORDER

The applicant, Gautam Bagch
Late Ganapati Bagchis whe yag yerk
in the Mebile Civil Emergency ferc
while still in servf%oﬁyaiting feor

other Central Gevt, Office on bein

ether staff of the Mebile Civil Emergency Fercer Caleuttas hag

Ky éé;ﬁthe sen of

ing @5 Constable Oriver
e and died en 24.9.1994

his redepleyment te any

Respondents
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) deglared surplus alenguith

|
approached this Tribunal for a dirgctien upen the respendents \
I
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te give him appeintment en cempassile
Greup-D pest,
20 According te the applicant se
fathers

Ganapati Bagchi» he applied

compassienate ground by his represen
and the gsaid rapresentatioen was rece
11.1.1995 and yas forydrded an 12.1%
cencerned for censidaeratien and the
them. Accerding to the applicant, t

delay in the matter of dispesal ef h

appeintment en cempassienate greund under the scheme framed by

the Govarnment. He hagy therefores a

praying fer the abevement isned relie

nate greund in a suitable

en after the death ef his
for his appeintment on
tation dated 15.12.1994 L
ived by the office on
1965 te the Minigtry

game is gtill pending uwith.

here hag baen inerdinate

is representatien fer : B
r.—

ppreached this Tribunal #_

F. "

3. The case of the applicant hag been resisted by the respen_

dents by filing & reply stating tha
is not in a distress conditien as u
she has received family pensiens gra
and Greup Insurance by way ef settl
in the reply that since the M.CeE.F
Up weBefo 144.1992 and all pests hay
ne scepes eof cempassjionate appeintmen
stated th

respondents haver heysvers

applicant for his appeintment en cenmpassiendate ground has been

forysrded to the Ministry concemed
same is still pending with the Minis
4, Mr.P.KoMunsis ld.ceunsel far
the applicant can be appeinted on co
the scheme in any effice of the Cent
Ministry eof Heme AFfairs, He submit
of the applicaﬁt is pending fer cons
thereby the Ministry may be asked te

@after due consideratiens within a sp

fixed by tinig Tribunal,

the widow of the descesidsed (

|

en the emplayee's death

twity, leave salarys GPF
It is alse stateJ—

—

mant dues.
» Cdlcuttay, hag been winded
e besn abelisheds thers is

t in the said effice., The
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4t the representation of .the

for consideration and ths
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try.
the applicant, submits that,
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Se frs.B.R3ys ld.ceunsel fer thie respendents, has draun

my attentisn te the averment made J the respendents in the
reply that the effice of the Mebile Civil Emergency ferces
Calouttas has been winded up and alll pests have been abslished.
Hences thsre is ne scepe fer appeintment en cempassionate greund.
6. 1 have censidered the submissiens made by tﬁe ld.ceunsel
fer beth sides and have alse gene threugh the rescerd. I find ‘
that as per the scheme framed by ths Gevt. fer cempagsienate

appeintmants receipt ef pensien and | settlement duss ef the

decedased emplsyeer cannet stand in the way fer getting appeintmsn-

3

en cempassienate greund. Heusvers I|am net pagsing any final
viey ever the matter since the case|sf the applicant is under
the censideration ef the Ministry. Jt is an sdmitted Ffact that

the father of the applicant died en |24.9.1994 and more thad

3 years have slapsed after his dasath.

7. The Hen'ble Apex Court hdg held in the case of Sushma E
Gssain vs. UBI & Ors. (AIR 1989 SC 662) that in all claims faer -
appeintment en cempassienate greunds there sheuld nat be any . E
delay in appeintment. The purpsse of) previding appeintment on |
cempassiendte greund is te mitigate [the hardship dus te death ef
the bre@d earned in the family. Such| appeintment sheylds thersfer—

)
be previded immediately te redesm the family in distress.

8. Since the matter has been censiderably €slayed frem the

data of filing ef the representatisn|by the applicant and%rvathﬂ

Gﬁﬁz;ffmruarding of the same to the competent auther ity en 12.1.1995
fer censideratiens I find that this Lg @ fit case te issue
directien upen the respendents te giv; @ decisien upen the métter'
by way ef a gpeaking and reasened orders en the face of the

arguments advanced by the li.ceunseli{fer the applicant that the

applicant can be accemmedated in any affice aof the Ministry eof

) | ‘ .et/-
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Home AFfairs under the schems framed for cempassiﬁnate appOﬁwb-;
ments as p.rGYQi for by ‘him.
9. The respondents are @éccordingly directed to €ispose of
the representation of the applicant|which is pending before the
within @ peried ef 2 months from thé date of cemmnication ef
this aerder. The decision taken by the autherity should be

cemmunicated to the applicant withipn 15 days Fram'the date of

taking such decisien.

10. The application standg dispesed ofsy ayarding no costs.
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